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Notification
• The i 4th July, 2014

•
No. 32 -1 -ILA of 2014/68.—The Code of Criminal Procedure (Haryana

Amendment) Bill, 2014, is hereby published for general information under proviso
to Rule 12$ of the Rules of Procedure and Conduct of Business in the Haryana
Legislative Assembly :—

Bill N o . 32—HLA of 2014

THE CODE OF CRIMINAL PROCEDURE (HARYANA AMENDMENT)
BILL, 2014

A

Biu

further to amend the Code of Criminal Procedure...1973 in its
application to the State of Haryana. •

Be it enacted by the Legislature of the State of Haryana in the Sixty-fifth
Year of the Republic of India as follows:—

I. This Act may be called the Code of Criminal Procedure (Haryana Short title.

Amendment)Act, 2014.
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Amendment of
First Schedule
I n Central Act 2
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2. In the Code of Criminal Procedure, 1973 in its application to the
State of Haryana, in the First Schedule,in the table, after section 379, the following
entries shall be inserted, namely:-

1 .e. 3 4 5 6

"379-A SnAtching Rigorous F Cognizable Non- Court of
imprisonment • bailable Session
for a term which
shall not be less
than five years but
which may extend • iv • ••
to ten years:and
fine of Rs,. 25,000/-

379-B Snatching Rigeroin Ditto Ditto Ditto".
with hurt or imprisonment tot-
wrongful •a ten] which shad -
•resiraini in' not he iess than
fear of hurt. ten years and which

niay extend to
fourteen years, and
tine of
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STATEMENT OF OBJECTS AND REASONS

• For some time past, the incidents of snatching especially from women and
tti.igiTWAS persons have been reported front various parts of the State. Such incidents
create a setise of fear and insecurity in them. Crimina..1s.often take advantage of
shortcomings in the existing laws to get away lightly in the event of their arrest. At
preseni, no specific section has been provided in the Indian Penal Code of snatching
incidents. Cases are being registered tinder Section 116 IPC which deals with
assault or criminal force in attempt to commit theft of properly carried by a person.
Maxmiurn punishment of Section356 is two.years, or with fine, or with both. As is

* evitient, the quantum of punishment is ran deterrent enough to discourage criminals
from committing snatching offences.

To curb the menace of criminals indulging in snatching incidents and to
instil a sense of security in the women and business persons. It is necessary in the
public interest to make stringent provisions in the existing laws.

PT. SHIV CHARAN LAL SH.ARMA,
Minister of State for 1...abo!ir & Employment, Haryana,

Chandigarh

The 141h !illy, 2014.

SLIMiT KUMAR,
Secretary.
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